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cedure and Conduct of Business in
Lok Sabha, I am directed to enclose
the Lighthouse (Amendment) Bill,
19835, as passed by Lok Sabha at its
sitting held on the 26th August,

1985.” '
Madam, I lay a copy of the Light-

house (Amendment) Bill, 1985, on
the Table.

THE VICE CHAIRMAN(SHRI-
MATI KANAK MUKHER]JEE) :
Now, we shall continue the discus-
sion on the Railway Protection Force
{Amendment) Bill, 1985. Mr. Thakur
Jagatpal Singh

—t—

THE RAILWAY PROTECTION
FORCE (AMENDMENT) BILL,
1985 —CONTD.
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If the eyes and cars are corrupt,
then they can bc purchased by any
agency.
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DR..» SHANTI G. PATEL
(Maharashtra) : Madam, Vice-
Chairman, the Minister, while re-
commending the Bill for its conside-
ration in this Housc in a very brief
speech of a few words, commented
that this is a “small Bill”. How
small it is we will sce later. But
onc thing is certain and its tentacles
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are going far and wide and are engul-
fing a number of persons and proper-
ties.

Madam, let us see how small it
is? This particular force, the
Railway Protection Force, is
operating throughout -the country
hecause the railway network
engulls the whole country. It has
grown enormously in the last few
years. It was 31000 in 1g51-52
and it has grown to 70,000 by now.
The expenditure which is incurred
on-~this particular force for its main-
tenance has risen from Rs. 13 crores
to about Rs. 50 crorcs. It means an
increasc of g-1f/22  times, I am
referring to it with a view to peinting
out how important it is. I was
therefore, expecting the Minister to
throw. more light as to what this
force has hbeen doing, how it has béen
functioning and what has becen its
record during these years.

1 am referring to the report of
the Railway Reforms Committee, also
called- the Sarin ‘Committee, which'~
had a occasion to go into this problem.
The report is a recent one, published
in 1983. What has it to say about
the security in the railways? 1
quote from Introduction, page 1 :

“The sccurity cnovironment on
tha railways has been stcadily deteri”™
orating. The public aud Parliament
have naturally been concerned about
continuous incrcase in crime
against the persons travelling by
train and their property.” .

I am also referring to page
pardgraph 4 and I quotc :

“The role of the Railway Protec-
tion Force which has been created
for the protection of railway’s own
property and the property entrusted
to it for carriage and which lics
at railway installations bhas not
been performed to any satisfactory
standard.”

(i),

I further quote from page 149,
paragraph 12 :

“Despite a substantial growth of
the Railway Protection Force, itis *
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difficult to say that it has achieved
its aims. The force has been incfiec-
tive and its performance lukewarm
and sometimes eve retrograde
organisational  changes of
a far-reaching nature and its being
vested with some incrcased powers
over the years.”

Again, the Minister has thought it
proper to invest this Force with some
more powers. 1 have nothing to
argue against it. Asamatter of fact,
may I ask the Minister whether
these powcrs are going to scrve the
desired objective because this Commi-
ttee to which I made a reference
earlier has gone into dctails and has
made a number of recommenda-
tions. May I have the attention of
the Minister, Madam Vice-Chair-
man ? T was inviting the attention
of the Minister because it is a very
important  Committee which has
gone into details and made certain
recommendations. May I know from
-the Minister as to whether he had
gone into these recommendations
‘and which of the rccommendations
have been implemented  so far
because unless this mattcr,  this
subject is approached in a scicntific
manner and the rcal remedics are
applicd, we will always be hearing
this complaint of thefts taking place
and passengers being harassed while
travelling Dby these trains, So, it is
very necessary that this particular
Report is implemented at the earlicsty

This Force is required to have a
Primary role of prot:cting the railway
Propcrty or whatever is carried by
the railways in the form of goods
and other things, And the sccondary
role that is assigned to it is of escorting
or even helping in  cherking
ticketless travel and further also to
help when there is alarm chain pulling,
etc. etc. Is this Force cquipped to
cope with these particular  responsi-
bilities ? May I tell you, with respect,
that the powers which ought to be
given are not given through this bill.
A little earlier, my friend, Mr.
Sukul, referred to the dichotomy in
the control of the protective force

which comprises not mercly of the
RPF but also what is called the GRP
and also in certain cascs the District
Police. So, therc is a broad control,
There is no uniform controlling
authority so that they can work for
achieving the purposc. This is one
basic rvason, the root cause for non
reduction in the rate of thefts or the
thefts that are taking place on
the trains or the alarm chain
pullings or offences of this particulr
typa. One thing that is necessary and
needs to be done immediately is to
have a uniform control and supervi-«
sion over tlhis particular Force. The
second thing that nceds to he donc is
that on~ has to assess the manpower
requircments and also give them
proper training. Are they properly
trained ? The Minister had nothing
to say cxcept to say that this isa
“small Bill.” Is the Force going to
deliver the goods by just calling it
Armed Force or vesting it with certain
more powers * For example, now
the powdr to arrest a person just on
suspicioh—mind you, just on suspicion
has been given, I am afraid this power
is going to be more misused than used
for the purposc for which it is sought
to be given. One has to be very
carcful In giving this power because
on the platform there are a number
of pcople moving bout apart from
the yard. And there, if a person has
just to be arrested on a suspicion, a
number of complications and corrupt
practices arc going to follow.

Again, a rcference has to be madec
to what is necesssary. Short of
control, ther= Lias to be a propur on-
ordination botween the Railway Pro-
tection Force and the other Forces
like the GRP and the District Police
because once a theft is committed,
immediatcly the persons concerned
have to be contacted, and they
are the persons who belong to the
concerned State police force.

_This co-ordination does not take
place. Even 1t the Railway protec-
tion force cares to bring this to the
notice of the authorities concerned,
proper steps are not taken. If they
are taken, they are not taken in

s
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time. As a result the goods thag
Pave been thieved cannot be traced
and the culprits can run away and
can aever be booked. This is the main
difficulty which is there. This force,
i.e., the Railway Protection Force,
needs to be given the powers ot
what is called the powers of
investigation, at least preliminary

investigatlon, so that the persons,.

the culprits can be easily traced and
can be bandled properly and tle
details or detailed invesiigation can
follow later on. This is something
very necessary it the prurpose is to
be served. Oiherwise a number ot
amedments like this can be “carreid
outand they will notservethe purpose
of reducing the quantum ot thefts
on the Indian railwavs.

Similarly, what is necessary is the
improvement in ti ¢ inteliigence wing
ot this Force. May 1 know from the
Minister as to how he is going to
bring thus abour chat is,improvements
in the present intclligence system ?
There are known culprics, there are
known gangs, which have been
operating hand in glove, T am very
sorry to say this, but I say it with
all sense of reponsibility, with the
persons employed in the RPF, This
is not something whick I am saying,
The Sarin Committee itself has said
that these people are involved
in thelts which are occurring on the
railways. May 1 know what steps
are going to be taken to improve the
intelligence wing ot the RPF so that

. persons ol proper calibre are recruit.
ed and they operate properly so that
these culprits are identified traced
and brought o book and such thefts
are detected ? So what needs to
be reorganised and set on the right
fooing 1s the intelligence system also,
Antoher thing that is necessary is to
see as to Fow many thetts took
place and in which etc. etc. way.
That is to say that some statistical
rocord nceds to be kept so that we
know in  what direction we are
progressing and what steps can be
taken to cutb such thetts. For te
purpose of arrivicg at proper® conc-
lusions, we should have proper
statistical record,
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In this connection, Madam, 1
would like to say that I have myself
been a victim of this particular
harassment, or of theft. I was trav ll-
ing from Bombay 10 Delhi by a second
class sleeper coach. T just winked
or wert 1o sleep only for half an
hour between Surat and Broach and
two suitcases ot mine werce missing.

T wanted to complain about it. The

conducter will say, it is no use, wky
do you want to ccmplain ?  This
is whar happens every day. Not
merely here but also in the Ratlam
area. But 1 insisted that no, whatever
may be the consequences, I would
like to cxercise my right of comp-
laint, He said, it will 7oke a lot of
time. It was dead ot night. But I
insisted. Some people came and it
took one tour for me, at least for
them, to take down my complaint,
Notbing has bappened thereafter.
T Fave not reccived anv. acknowledge -
ment. No cozamunications. And, n is
ned you, Madan , this is what hap-
pened during the Emergency, ahous
which a lot is being said and talked
in favour in certain quarters. I do
not know what is bappening now!
Butworst things } ave been bappening
now according to tre persons who
have been travelling by these trains.
This is something which is common
accurrence on these traivs.

1 hope the two Ministers who
are supposed to be dynamic persons
would look into these problems and
go into the complaints ot the persons,
the ordinary person who are travell-

“ing by second class and otler classes.

With these words, Madzm, I
would suggest that let the right
remidies be applied and not just the
powers ot being armed aand with
powers ot arresting persons on sus-
picion etc. I Fope the Minister will
certainty eniighten this House regard-
ing this Committee’s Report and -
wt at steps.have been taken by his
Ministry.
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SHRI THINDIVANAM K. RAM-

AMURTHY (Nominated : Madam
Vice-Chairman this is a long-
awaited Bill and a much-needed

Bill alsc . The RPT needs mure powers.
It has been the subject of a lot of
criticism. Though in appearance it
looks to be a police force, butit has
neither the powers of police, nor the
strength of an official  protection
force. Nobody takes the RPF scriously.
Lethargy and incffectiveness has
made them gradually align with the
culprits. They have become the source
of cncouragement for those prople
who arc committing offznces.

Madam Vice-Chairman, clause
11 of the Bill gives additional powers
to the RPF. This has made it really
an ecflective railway police force.
Generally, the railway station pre-
mises are used as the hideouts by the
criminals Whether the criminals are
committing crimes on thec railway
stations or outside they are using
the railway station premises as their
hideouts. Some of the railway stations
have an extent of three or fouror
even ten acresofland. around them.
" These lands have bccome habitable
places for the gangs who indulge
in criminal activitics and also who
commit thefts. They get down from
the moving trains. This happens in
the passenger and express trains
and sometimss in the goods trains
also. These gangsters get down from
the moving trains, mix up with the
persons. residing in these hideouts
around the railway stations and then
get out of the railway station pre-
mises conveniently. Stolen goods are
kept in these places. Lepers and
persons suffering from contagious
diseases are using these places for
the purpose of habitatien. The result
is that the police is unable to reach
those places. The criminals arc,
therefore, safely using these hideouts
for keeping the articles of theft and
other railway property. There are

other peculiar types of offences as .

far as railway goods movement is con-
cerned. The coal that is transported
never rcacher its destination in the

- *

same weight and quantity. Cement
is the other examplae. It never reaches
the consignecs in the same weight or
in the same number of bags. Enor-
mous theft of esscntial articlgs are
taking place. Nobody is in a position
to keep a check on these things. In
our State there is another peculiar
type ol offence. Right on the side
of the railway lincs people are able
to fix pipas, connscting ithem to the
railway wagons carrying petrol, kero-
sene and diescl: These pipes are laid
underground and extended to a
house or a cottage or to some place
at a distance from where they are
able to pipe out the petrol, keroscne
or diescl. The loss is to the cxtent
of crores of rupees. 1f such things arc
to be detacted, the RPF has to be
made eéffective. This Bill, I am sure
makes a headway towards climinating

" all these offencos.

Herc oncc again comes the gues-
tion o1 jurisidiction. Apart from the
GRP taking action the jurisdiction
of the RPF has not been well
deflned in this Bill. Suppose,
the offence takes place within
the premises of the railways, then, it
is all right, the R.P.F., can act, but
if the offence takes place’ outside the
rallway premises, how isthe RPF to
handle such an offence ? How will
they handle such crimes ? Madam,
this Bill givis powers to the RPF to
arrest and dctain persons, In this
connection, I would suggest that
thercisneed for increasing the number
of persons in R.P.F. Because, once
you arrest a person, you need-security,
you need escort and there is also the
problem of handing over the
arrested persons within 24 hours.
All these things come in. This should
be looked into and provision should
be made for this purpose.

Then, Madam, the powers given
to the RPF can beeffectively enforced
only if there is co-ordination between
the GRP and the RPF. Mostly
when cases are roferred to the GRP,
there is no response at all from them,
This is the way in which the GRP is
functioning. Unless there is effective
co-ordination between  the RPF
and GRP, there is no use of giving
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_R.P.F. Steps should

\

- out magistrates.

. more on the railways than

more powcrs to the RPF. RPI' can
not he effective.  Once again, it
will reflect one the functioning of the
he taken to
hring about co-ordination bhetween
these two forces 2d2. the R.P.F
and the G.R.P.

." Y

" Another thing is, most of the
railway courts in some Statcs go with-
When the offinces
are reported the GRP and ultimately,
when the cases arc taken” to the
magistrates, the magistrates are not
availabls and it poscs a big problem
hoth for the passengers and  the
persons involved. Thisis a refloction
on the
"State Governments which do not
nominat: magistrates or makc the
magistrates function. Therelore, steps
should le taken by the railways to
see to it that the posts of magistrates
do not f21l vacant: T have seen cases

. whare for mentis and years together,
the posts ol Railway Magistrates are

cvacant in Tamil Nadu.

Madam, I would suggest that
the RPF should be empowered to
deal with the offences against the
articles of passengers also. Now, the
RPF is empowered to deal with only
the railway property. Then, as my
friend, Mr. Mohanarangam said,
RPF should be put in-charge of look-
ing after the railway-premises also.
-There is a large extent of railway

premises and railway land which are ~

used and misused by the encroachers
both for the purpose of criminal offen-
ces and, at times, for their own per-
sonal benefits. These activities should
be curbed and for curbing these, I
think, RPF has been empowered with
reasonable powers and these powers
“can be effectively enforced only
.if the GRP is made to co-ordinate
-with the RPF. Only then, better

results can be achieved. Thank
you.
’
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SHRIMATI MONIKA DAS
Madam Vice-Chairman, I rise to
support the Bill. The Railway Protec-
tion Force Act, 1957, aller 28 years,
is proposed to be amended by the
Government. It is a welcome step.
This Bill should have been brought
long back. Though it is late, I am
very glad that the hon. Minister has
introduced such an important Bill
which will definitely bring down
corruption in the Indian Railways,

Madam, the Indin a Railways
being one of the biggest economic
department in the world the life
of the nation in transportation, both
of passengers and of essential co mo-
dities, is dependent on t, with mooo
wagons and more than 9 35,ion
passengers travelling daily. Smill is
necessary that we should ho, itan
uninterrupted and secure movement
of the goods including the evemeal
commodities and passangerssentie-
railways are of vital, national. strate
gies importance. Madam, the rail
ways play a very important, cruciat
fole not only in the economic
industrial growth but also in the
security and defence of the country.

»

Madam, the strength  of the
Railway Protection Force is 67,000
including the eight battalions of* the
Railway Protection Special Force.
And the Dog Squads are also main-
tained in all the zonal railways for
patrolling the yards and tracking
down criminals. The Force is res-
ponsible for protection and safety
of the consignments, goods with the
Railways and also the Railways own
material and other things. It also
keeps watch on the movement of
criminals and conducts raids for
recovery of stolen property and arrest
of cziminals. In this regard, 1 would

'
i

i
)

like to say that during the last 28
years there has no been a little bit
of improvement. In every way,
in every theft, criminal activi-
ties, officials right from the RPF
to the YPs, that is, Yard Porters,
the SMs, the ASMs, all are involved.
We have seen, Madam, wherever
thefts are taking place, full gangs are
operating. During the last 28 years
more or less they are definitely
operating very much more. Now
really we are so happy that the
Government has taken so  many
steps. Really this is most essential, -
If you really want to bring down’
curruption  in  the Railways,
we have to see that the RPF
should be made an armed Farce
of the Union to make it mnore efficient
and effective. I hope that this Bill
will also stop bring down and stop
organised corruption. There is a
big organised corruption, Madam.. .

The criminals and offenders have :
a nexus with the authorities, :
Under clause 13, a  restric-

tion has been proposed on the right
to form association on the lines of
similar restriction in other armed
forces of the Union, It is an important
and welcome step. It will stop press- -
ures and nepotism from political
,groups and vested interests in poli-
tics at various levels and make the
Force a more effective and efficient,
organisation.

Again, on the other side, the
members of the Force, especially in
the lower cadre, who are directly
responsible for carrying on the work
of the Railways for protection of the
jRailway property and for safety of
the passengers. ‘

In 1979, when Janata Party came .
into power, at that time, we had
seen a big agitation in the Railways
and with that, the administrative
efficiency of the Railways had gone
down considerably. That was a big
agitation organized by the trade
unions and mazdoor union. There
were many unions,
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Now, I would request the Honourahle
Minister that if you want to bring
efficiency, then additional powers
should be given to the R.P.F. At
the moment, they do not have any
power. The only power with them
18 to catch the people when they sce
that people are stealing somecthing,
they have got that catching power.
So, we should give them more powcrs.
I request the Hon’ble Minister that
. superior officers should get more
power in the Rilways so that they
show their efficicncy in the discharge
of their duties in the R.P.F. Now,-
Madam, in the Railways, the medical
wing is one of the¢ most important
and efficient wings. I can tell you,
Madam, cven in small statiohs in the
Railways, doctors are well qualified
and this medical wingis an indepen-
dent wing and they are doing such a
tremendous work that I can challenge
even that our central hospitals and
in big hospitals which are famous for
their name and fame, would not have,
been doing such an exccllent work.
The Railways has got that separate
body i.e., medical wing. In the same
way, you should give separate power,
independent power ¢o RPF. At the
same time, if RPF  personnel are
not enough in number, you can
incrcase their number keeping in
view the size of the Railways and
the number of cmployees in the
Railways. Whenever we happen to
approach these RPF personnel, they
say, we do not have any power, So,
1 would request that senjor olficers
should get more powers. All the
R.P.F. personnel are¢ not bad. Some
of them have done commendable
work’ but despite that, they have not
been awarded suitably. I would rc-
quest that they must get some rewards,

Then, Madam, if you %vant to
bring down corruption, thefts and
other things which are g#ling on in
tne Railways, deﬁmtcly. we have to
given more power and importance to
the RPF and the subject we are dis-
cussing today will serve no useful
purpose in the absence of these

powers. you feel that GRP and
RPF put toactncr could work
better, you can merge them and vest
them with more powers. The honest
and hardworking officcrs doing comme-
naahle joh should be rawarded accors
dingly. At the present moment, thks
is not the case. With these foew words,
I support the Bill and hope that the
Hono'ble Railway Minister, who is
known far his efficiency will pay heed
to what I have said. Thank you.
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[ =t ws1irg U7 ]

Wl THFT WG FT G | T W
& arq § g4 faw o1 awdH FG0 g |

THE VICECHAIRMAN
(SHRIMATI KANAK MUKHER-
* JEE): Shri S.P. Malaviya~-Not herc
ShriRadhakrishna. '
»
SHRI PUTTAPAGA RADHA-
KRISHNA {Andhra  Pradesh):
Madam  Viee-Chairman, this Bill
secks to enhancc the power
of the R.P.F. and to provide more
security. We have no objection if moru
sacurity is provided and we will
be glad about it. But it sacms to-m=
that with the existing powurs or with
the am:nded powers or with some
additional powers, this Railway
Protection Force cannot provide any
further sscurity and 'they cannot
provide cven the normal security
because the R.P.F cannot  arrest
the offenders. They cannot prosccute
them and cannot detect the crime.
First of all, to provide security to the
life and property of the passengers
is not the jobof the R.P.F. Thers is a
parallel organisation known as G.R.P.
This is under the State adminis-
tration. Fifty per cont of the expen-
ditura of the G.R.P. is borne by the
Railways, but they have no control
over the administration of the G.R.P.
There is no coordination between the
R.P.F. and the G.R.P. Also there is
no coordination between the Railway
authorities and the G.R.P, That
is why, nothing can be done is bacause
providing securily to the passengers
and to their property is in the hands
of G.R.P. which is not'controlled by
the Railways. The R.P.F. .is meant
only to protect the railway property.
First of all, there¢ must be a unified
organisation and there must be coordi-
nation between these organisations.
Unless and until the#e is coordination
between these different forceg, they
can not provide effective secilrity.

- The Railway Protection Force is
neither a civilian force nor it is a
military force. Therc is a confusion.
"It gshould be reformed right from the

-

recruitment stage. Saveral members
have spoken ahout it and I nced not
cxplain it.

Regarding scéurity to the passcn~
gers and to their property, there are
many loopholes in the administration
as well in  the law. G.R.P. is
meant to protect the life and
property of the passengers. The
G. R. P. stations ara scattered. Some-
times, a complainant has to travel,
1oo kilometers to lodge a complaint
with the Police because the offence
has been committed very far away
from the Police Station and they can
not cfectively investizate the  crime.
The crime is to be prevented. If
it is not prevented, they have to go
in tor detection. Both™ are necessary.
Som-~stimes, the miscreants trouble the
passengers. Some necfarious persons
enter the trains and sell articles. They
créate nuisance and problems bat-
ween passengers and passengers and
between miscreants and passengers.
They also scll foodstuffs which arc
injurious to the health of the passen-
gers. That is also a troublesome pro-
blem. It should be stopped.

There is also the menace of
beggars. These beggars create nui-
sance at the station and create prob-
lems. They confuse the passengers so
that they may miss their articles.
They create some trouble between
passengers and between passengers
and beggars. This is also a serious
matter.

@

I request the hon. Minister to
consider the quastion of coordination
‘betwaen the R.P.F. and the G.R.P.
and also the possibiity of gnrtting
G.R.P. under the control of the
Railway authorities. The Railway
Authorities.are blamed for everything,
but they cannot control the G.R.P.
Thesn issues must he cxamined
by the Railway Minister. He may
act in Lis own way to get the difficul-
ties removed. If the Bill is meant to
enhance the powers of the R.P.F -
for providing security, I have no

~ohjection and hence I conclude.
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.SHRI DHARAM CHANDER’
PRASHANT (Jammu and Kashmir):
Madam, Vice-Chairman the .Bill
hefore the House seeks to amend the
RPI' Act, 1957. This has been
brought - forward to enhance the
powers of the RPF. Several Mem-
bers have described this Bill as signi-
ficant. But its significan€e will be
judged only "il" the property of the
passengers travelling in the traigs as
well as .the railway property are
protected and there s safety for
everybody. ®If not, this Bill will

" not have any ugmﬁcan‘ce. Madam,

there was a time when passengers
travelling in trains from Galcutta to
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Punjab were able to travel fearlessly.
Women wearing ornaments weighing
up to hundred tolas were able to
travel fearlessly. But today, the situa-

- tion is such that a women wearing
ornaments weighing up to even 50
gms. will not be able to travel, will
be afraid to travel. Women cannot .
travel fearlessly in the trains nowa-
days. There are pickpockets. I will not
mention them. But there are also
dacoits and thieves. There are
murderers. Many crimes are commit-
ted on the trains but the culprits
are not apprehended. Only a few
are apprehended, not all. There is
no dearth of dacoits and murderers.
We have Dbeen receiving reports.
If the powers have been increased
so that the force becomes efficient
and is able to check the crimes
effectively, it is all good. Otherwise,
there will be no use of passing this
Bill. I would urge the hon. Minister
to see that the provisions of this
Bill are implemented in letter and

. spirit and the force becomes efficient
to deal with the crimes and to pro-
tect the property of the passengers
as well as the railway property.

THE VICE-CHAIRMAN (SHRI-
MATI KANAK MUKHER]JEE):
Shri Mahendra Mohan Mishra.
Not here. Shri Sukhdev Prasad.

Wt qE@AT WHE@ (IAT AIM)
AEH IqgATAE Y, § [T NEIMAT
6 (AdeRe) faa ¥ gady & faa
gTr gAT & | 47 mud arfgat =
faard &1 AT KT I8 T A TG
T %W g W am ¥ fag ¥ I®
g, a8 38 f& T® FiHaT WI
A0 B § § (AR R Gy
W JA A w7 eqrA o AT
wana L4 a3 w8 oamt @)
SR G AT A, T O o
¥ oW F fe wmd o Y
N g ¥ fao & w14 8, o ar
mo!ﬂ‘oq‘fﬁo % Xl gﬂ’ff T oHTToTV 0
g froumoedlo gy AWF ARoHe
Uho FT FIE TG ARl &) TH AR
¥ ag 3@ Tifad of 98 @F =i
A0 ARG TA0 A § 1 AQ qAE R

[28 AUG, 1985 ]

Force (Amdt)) Bill, 1985 102 _
o am o qreo Tt ) FaE wwA A &
AT FT AR gRofoTHo & Y
aF g 9y IgEr 9df F AqK I
T F& faw W FTmw g §
It faederd saF fav e sifam i ow
w8 F fag g wfad | a7 gaHy
fawrardr Y faardm AR ez 2fad
WA NFAwT BH I® OFET & T
FLar & fm i)

e faas ot A omArodTo
F W g &, 9g saw@Ax NFEnT
qfFe ¥ oy § WX T@g g WS
formady #1 3aY @dt & agr faw
ora faw gdt & 3wy frart wfag
M gl 707 § g1 § fm @
foedady Ty gn ag wov & A
FE & HWI IFFN A T FIAQ
AS faamr & sar &)

Sgi aF TR gftad o g
WA FT GIA 2, & 9 q@ W
T #qqd qIfgal F fAEEE s
qEga g fo 9gi a% w9 &, W™
FAT F&F, U@ FF g F (®
g?:ﬁ @ gfmTarst #F mq 5?;

T | AT e §, fmfred g
gfre 3, T o T § wdr
TAF ¥ TUE W TR w5
FI IF G # gAF *¢ fqar sqmw
f§ o gfma s @ sl
a1 &8 7 w13 feurs wFx ag fodr
7 frdY gug 9&T &@F @H A oA
A% 9T, 99 W FY IIFT G4 § qE
AEAWTA ET, T 98 Fg A FQl
g ar gl Wi § @y AT
AT ¥ SAET AFATT 9gET AW

g1

TRTAT yg AY iqF MFIET FATE
% vuq fedy aeg &7 afgaarst ad
{11, & guaar §_ % sasrag kA &
TS T f6at 71 FLE71 2Ry )

TR I WM AADNG ™I w9
st & sy fad=R w7 e
fe et ar o™ A &g



105 . Statement { RAJYA SABHA ] by Ministers 104

[# 7@z 7 ymT]

H & qg & =edr 99g T g, afe
ag fraaidr a1 9As fa qrsg #erg
Yarg ww o ofa v s o7
FTOA R &, 3 wfEEQ F wlawre
a7 W oW g §, @ v T ¥
£ 0T T F waHAT WMT FL N
@Y woqEl § §E FEI AT

B < E L UCLASIC LA 2197
R fas F WE) WIS
cadfegm # oA A ST AR

afew Hag Yo W 3, B
ghiar a0 ¥ N WA @
T am frew 9% € I AEEd
LU CISUIE Ry @S gET
AEar g, S §d ahrfw T
B SEAT AEATE WX 218
A am FET § W@ AW

FANAT  Frad  F@ AG, Ay
g #E ag0 AIUE g g
fraFIAFT AR T AN SSTAT
SICUE
SUIE I A S
N I@  AGH ST H TG AN
afgd AT FF ¥ FH FATY
W A a3, a7 1 fFE1 0F i
w;r@ g Wi WAFT FHAT
-@, ms W gEEE §, faﬁsﬂ
adf o gEEE W T AR
Al gew WO AWM A1 QU
aw owm AR fEEEwm
AR HAT gnn | 3 | A
BgAT &% TG AW AR

ITATHA, I N 7 Al FFm
@rrrsqﬁﬁagma’quaﬁ ¥ g AT .
qE TG @A ATEW £

ot gEiE sMmE: 4T, § Aq| 4
am A T Fe, A 0w
q & FEMA ...

o qUEEAl  wwg ataw o AER
TR o fom § E maed)
... (|AWMA)

o quda xWF ;. GfFA OF
ag § §®T  a®q -39 AT FY
e T . .. (swEE)

guanTTN At T Rt *
Fawl Fiad Fifdw

Wi gEggw  g®@E ;. HI@Am
F 9%¥ W 9g  9EAr A
afgr # s awT wgw fE
g Wy femt FrEm w8
fifsn, #fdq o § w@AIE WI
qAY YR AT AT &, B OgWIan
§fF mz EEd Q'ﬂﬂsam
4 s adige £ feas fr qaﬂ
g FW 9 fwoaw ¥
A RIS ®© szaaﬁa:
o9 ag9d @ & N maw &,
foq ST aTO® FO WEM AR
afgsy W@ AW ¥ WA T

S W AT WIOF I AW
TFE WA

T Wl & Qg § AT %9
fag @1 Tl F@r s

4 PM.

-

STATEMENT BY, MINISTERS

I. Re. Review of Fiscal levies
on Textiles

THE MINISTER OF FINANCE
(SHRI VISHWANATH PRATAP »
SINGH) : Madam Vice-Chairman,
as the House. is aware, the Textile
Policy statement of 1985 aims, infer
alia, to increase the production of
cloth of acceptable quality at reaso-
nable rates. While cotton would



